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NfvrorgfrHT ĉ iTRmfT ^  gfiront ^  1 1 
 ̂ fcnl « R ^ R  *  TT t

R^fn ’ Fiftx ^ I ^  iWt
aft ^  5?TR «ftr iTTf«? V T ^  9̂TT?̂  f  I

(v i)  La w  and O rder S itu ation  in 
K arnataka.

SHRI S. NANJBSHA GOWDA (Has- 
san): Sir, I would like to bring to the 
notice of this august House and also 
to the Minister of State for Home Af
fairs who is right now here regarding 
lawlessness prevailing in Karnataka.

MR. CHAIRMAN: You have to read 
out what you have already sent to the 
office You cannot go beyond that.

SHRI S. NANJESHA GOWDA: Kar
nataka Government has failed to main
tain law and order. Yesterday one 
man was killed. More than 200 cars and 
a number of buses have been burnt. 
Goondas are let loose at Bangalore and 
other places in Karnataka. Hence I 
request the Prime Minister, who is also 
the Home Minister, to take note of the 
situation and help the innocent people 
of the State by sending the C.R.P. since 
State police is silent and also get the 
neport from the Governor to take 

iiuitable action.

I want to add one more sentence.
MR. CHAIRMAN: It would not be 

recorded.

SHRI S. NANJESHA GOWDA: ♦♦

MR. CHAIRMAN: We shall now take 
up Private Members’ business. Bills to 
be introduced. Shri Kanwar Lai 
Gupta—absent.

15.09 hrs.
EXPORT AND SURPLUS REMOVAL 

BILL*
SHRI D. D. DESAI: (Kaira): I beg 

to move for leave to introduce a Bill 
to extend the time for purchase and 
distribution of surplus agricultural 
commodities for re lie f ruiposes and to 
establish a Surplus Commidities Cor 
poration.

MR. CHAIRMAN : The question is:

'That leave be granted to intro
duce a Bill to extend the time for 
purchase and distribution of surplus 
agricultural commodities for relief 
purposes and to establish a Surplus 
Commodities Corporation.'’

The motion was adopted,

SHRI D. D. DESAI: I introduce the 
Bill.

CENTRAL EXCISES AND SALT 
(AMENDMENT) Bill.*

(Amendment of article 1, 2, etc.)
SHRI R. D. GATTANI (Jodhpur): 

Sir, I beg to move for leave to intro
duce a Bill further to amend the Cen
tral Excises and Salt Act, 1944.

MR. CHAIRMAN: The question is :
‘‘That leave be granted to intro

duce a Bill further to amend the 
Central Excises and Salt Act, 1944.*'

The motion was adopted.

♦♦Not recorded.
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SHRI R. D. GATTANI: I introducej- 
he BiU,
[NATURAL CALAMITIES MITlGA" 

JION COMMISSIONS BILL*
SHRI P. RAJAGOPAL NAIDU 

(Chittoor): I beg to move tor leave to 
introduce a Bill to provide fojr 'the 
establishment of a commission for the 
purpose of mitigating the natural cala
mities and to provide relief to the 
sufferers dut to these calamities.

MR. CHAIRMAN: The question is:
“That leave be granted to intro

duce a Bill to provide tor the estab
lishment of a commission lor the 
purpose of mitigating the natural 
calamities a id  to provide lelief to 
the sufferers due to these calamities.

The motion was adopted

SHRI P. RAJAGOPAL NAIDU: 
Introduce the Bill.

I

CONSTITUTION (AMENDMENT) 
BILL.*

(Amendment oj article 19, etc.) 
iTo Ttinft ^
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MR. CHAIRMAN: The question is:

‘That leave be granted to intro
duce a Bill further to amend the 
Constitution of India.”

The motion was adopted
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:0W  SLAUGHTER PROHIBITION 
' BILL.*
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MR. CHAIRMAN: Motion moved: 

“That leave be granted to intro
duce a Bill to provide for prohibition 
on Killing of cows.”

SHRI G. M. BANATWALLA (Pon- 
nam): Sir, I rise to oppose the intro
duction of this Bill prohibiting the 
slaughter of cows. I do understand that 
this is a stage where the Bill is being 
introduced. I would, therefore, be ver> 
brief. I will confine myself only to the 
constitutional invalidity of this Bill as 
also to the fact that it is not within 
the legislative competence of this Hou^e 
to enact such a Bill. There are other 
aspects of this measure whi :h is 
being proposedi However  ̂ all those 
aspects can be taken into consideration 
if and when the Bill reaches the Idter 
stage of discussion, I will, therefore, 
be confining myself only to this pre
liminary objection.

Clause 3 of the Bill says:

“No person shall kill or cause to 
be killed a cow for any purpose or 
at any place in India.*’
There term ‘cow’ is defined in clause

2(b) as—
“ 'cow’ includes he-calves, she- 

calves, bullocks and bulls. *

We, therefore, find that by including 
bullocks and bulls in the definition of 
‘«ow’ a total and blanket ban is sought 
to be imposed on the slaughter of bo
vine population and this, I submit, is 
in violation of the Constitution.

Sir I do understand that Article 48 
of the Directive Principles has been 
relied upon by the hon. Member. I 
quote Article 48:

“The State shall endeavour to 
organise agriculture and animal hus
bandry O n  modern and scientific 
lines and shall, in particular, take 
steps for preserving and improving 
the breeds, and prohibitin.i» the 
slaughter, of cows and calves and 
other milch and draught cattle.”
It is, therefore, extremely clear that 

Article 48 does not envisage any total 
or blanket ban on the slaughter of any 
of the species of bovine population.

tintroduced with the recommenda tion of the President.
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